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73-Judl. in Delhi Gazette dated 
the 21st March. 1975. [PlaCt>(l m 
Library. See No. LT-932B!7!;]. 

RAILWAYS RED TARIFF (SECOND 
AMENDMENT) RULI!lS, 1975 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): I beg to lay On the 
Table: 

A copy of t.Il1e Railways Red 
Tariff (Second Amendment) Rules, 
1975 (Hindi and English versions) 
published in Notification No. G.S.R. 
.360 in Gazette of India dated the 
15th March, 1975, iG5Ued under 
section 47 of the Indian Railways 
,Act, 1890. [Placed in Library. See 
No. LT-9329/75]. 

ANNUAL REPORT OF REG(STRAII OF 
NEWSPAPERS FOR INDIA ON 

PREss IN INDIA, 1973 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA): I beg to lay on the 
Table: 

A copy of the Annual Report 
(Part I) (Hindi and English ver-
sions) of the Registrar of News-
papers for India on Press in India, 
1973. [Placed in Library. See No. 
LT-9330175] . 

MESSAGES FROM RAJYA SABHA 

SECRETARY-GENERAL: Sir, 1 
have to report the following mes.;;ages 
received from the Secretary-General 
of Rajya Sabha: 

(i) "In accordance with the pro-
visions of sub-rule (6) of rule 186 
of the Rules of Procedure and Con-
duct of Business in the Rajya 
Sabha, I am directed to return 
herewith the Gujarat Appropriation 
(Vote on Account) Bill. 1975, which 
was passed by the Lok Sabha at its 
llitting held on the 21st March, 1975, 
and transmitted to the RajYB Salila 

for its recommendations and to 
state that this House has no recom-
mendations to make to the LoI-: 
Sabha in regard to the said Bill." 

(ii) "In accordance with the pro-
visions of sub-rule (6) of rule 186 
of the Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha, I am directed to return 
herewith the Gujarat Appropriation 
Bill, 1975, which was passed by the 
Lok Sabha at its sitting held on 
the 21st March, 1975, and transmit-
ted to the Rajya Sabha for its 
recommendations and to state that 
this House has no recommendations 
to make to the Lok Sabha in're,ard 
to the said Bill." 

'12.13 hrs. 

CALLING ATTENTION TO MATTE'R 
OF URGENT PUBLIC IMPORTANCE 

REpORTED CLOSURE OF HALF OF 7,000 
KHANDSARI UNITS 

MR. SPEAKER: Mr. Ram Gopal 
Reddy, Mr. Jyotirmoy Bosu has ob-
jected to your raising the calling 
attention on the ground that you have 
some pecuniary interest in it. 

SHRI M. RAM GOPAL REDDY 
(Nizamabad): Absolutely not. 

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour): Under Rule 371, I 
have given you this notice. Shri 
Ram Gopal "Qeddy 16 a founder and 
Chairman of Board of Diretcors of 
Nizamabad Cooperative Sugar Factory 
Ltd., Chairman, Andhra . Pradelfl 
Federation of Cooperative Sugar Fac-
tories Ltd., Hyderabad, Director Nizam 
Sugar Factory Ltd., Shakarnaga." and 
National Federation of Cooperative 
Sugar FactoriE!6 Ltd., New Delhi. This 
esta'hlishes that he has personal pecu-
niary and direct interests in produc-
tion and sale of sugarcane, sugar and 
allied products. The spirit of rule 371 
is to prevent such persons from parti-
cipating in any discussion on the floor 
of the House where he can further his 
personal, pecuniary or direct inte-
rests. So, I submit that Shrj Ram 
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Gopa} Reddy be requested not to 
participate in the discussion in the 
context of this clear rule. 

SHRI M. RAM GOPAL REDDY: 
It is a fact that I am a founder of 
Nizamabad Cooperative Sugar Fac-
tory. I am not its Chairman now. 
I am not a director of the National 
Federation of Cooperative Sugar 
Factories any more. Of course, I 
am a Director in the Nizam Sugar 
Factory. But khandsari sugar mills 
and sugar factories are quite different. 
The rule has been wrongly quoted. 
If you in yOUr wisdom think I have 
some interest, you can ask 'me not 
to vote. But you cannot stop me 
from speaking. The rule is clear. 

MR. SPEAKER: The rule is very 
c1ear. It pertains only to voting. 

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAM-
AIAH): Is not the Chairman of the 
Public Accounts Committee supposed 
to know it before he raised this 
objection? 

SHRI JYOTIRMOY BOSU: I read 
each and every rule and that is why 
you are worried. 

MR. SPEAKER: There are 7,000 
units in 1i"1e country. How is Shri 
Reddy supposed to represent 7,000 
units? 

SHRI JYOTIRMOY BOSU: Sir, 
both khandsari and sugar are produc-
ed out of sugarcane. 

MR. SPEAKER: Sometimes I wish 
there must be some device which r 
can use from my seat so that he can-
not speak. Yesterday. while he was 
speaking to members were whisper-
ing and he was disturbed. Yet. all 
the time tie goes on talking. 

SHRI M. RAM GOPAL REDDY 
(Nizamabad): I call tfle attention of 
the Minister of Finance to the fol-
lowing matter of urgent public impor-
tance and request that he may make 
a stateom.ent thereon: 

"The reported closure of half of 
7,000 khandsari units in the country 

dUe to abnormal increase in Ex-
cise Duty." 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): 
Mr. Speaker, Sir, khandsari sugar is 
chargeable to a duty of 17·5 per cent. 
ad valorem. However, there wall a 
scheme of cO'mpounded levy ,under 
whidl khandsari sugar units, opting 
for the '3cheme, paid a fixed sum by 
way of duty for every week of work-
ing, depending on the number and 
siZe of the centrifuges used by them. 
As the compounded levy resulted in 
a disproportionately low duty incidence-
on these khandsari units in compari-
SOn with the incidence au regular 
vaccum pan sugar mills the ccnnpound-
ed levy scheme was withdrawn as a 
part of tl:le Budget proposals for the 
year 1975-76. As a result, the stand-
ard effective rate of duty at 17.5 per 
cent ad valorem became leviable 
on khandsari sugar. 

After the above changes a number 
of representations have been received 
from the different khandGari inte-
rests. Some of the Members of Par-
liament have also written on the 
subject. Some of the Associations 
have also m£'t me and other officers of 
the Ministry. 

Recently same seniOr officers of tile 
Finance Ministry have viGited the 
khandsari producing areas in Uttar 
Pradesh for on-the-spot study of the 
problems faced by the khandsari 
industry after the Budget changee. 
According to informatiOn gathered by 
them a number of khandsari units in 
Uttar Pradesh closed down even prior 
to t"e budgetary changes announced 
on 28-2-1975 tonowing certain di!lpl.lte:. 
arising out Of the Uttar Prade!lh 
Khandsarl Sugar (Levy) Order, 1975 
promulgated by the State Government. 
Some units had also closed down 
later though many were working. 
The exact number of closed units 
or the number of workers affected 
could not be ascertained at short 
notice. Since many units appear to> 
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have closed down as a result of the 
'di-spute regarding Khandsari Sugar 
(Levy) Order mentioned above the 
report of closure of ~al  of the khand-
sari units in the country dUe to abnor-
mal increase in excise duty, is not 
'Correct. 

In October, 1974 there were only 
2,034 khandsari units licensed by the 
Central Excise Department. There 
is no ready information of the num-
ber of khandsari units Mlich are not 
required to be licensed by the Central 
Excise Department, being non-power 
'operated. 

The Finance Mini'ster has already 
.stated 'On the Floor of the House on 
t'he 14th March. 1975 that all the 
t.axation measures might be .gone into 
in detail at the time of the considera-
tion of the Finance Bill and the ques-
tion of any relief of some other adjust-
'ment to be made, will be considered 
at that time. Keeping in view the 
concern expressed by the Members 
I am getting the matter examined in 
respect of khandsari sugar on a top 
priority ba-sis. The difficulties bro-
ught to notice by the Members wi.ll 
be kept in view while taking a deCI-
sion in the matter. 

SHRI M. RAM GOPAL REDDY: 
Mr. Speaker, Sir, I have tabled this 
Call Attention not to plead the cause 
'Of khandsari mills but to plead the 
cause of workers. About 2 million 
workers are working in the khand-
'Sari mills and also there are lakhs of 
'cane-grower-s who are supplying cane 
to khandsri mil'ls. 

For levying any tax, there must be 
'Some purpose. I cannot understand 
what is the pur,pose of increasing the 
excise du.ty here, Last year. the excise 
'<iuty on khandsari was increased by 
] 00 per cent, This year, it has been 
Increased by 500 per cent. The total 
increas !" in one year. from February, 
1974 to February, 1975, in e i~ duty 
is about 1000 per cent. I think. in no 
'Other case such a steep rise has been 

Units (CA) 

in the excise duty. I want to know 
what is the purpose behind it. If the 
purpoSe is to collect revenue for ~e 

Government. I say, he is not going 
to get anything out of it. 

In Bareilly, there are some khandsari 
mills which are paying the ad valorem 
duty and some khand-sari mills are 
paying the compound levy. The khan-
sari mlls which are paying compound 
levy are paying about Rs. 50,000 to 
Rs 60, 000 per year wheras the khan-
sari mills whch are paying ad valorem 
duty are paying Rs 5000. I want to 
know fro m the hon. Minister where 
the money has gone. It has gone into 
the pocket!'l of the lower rungs of 
officialdom in the Excise Department. 
If this system is introduced, I am 
sure, the entire money will goo into 
the pockets of lower officers of the 
Excise Department and nothing win 
come to the Exchequer. 

Now, if the excise duty is increased, 
the khandasri units cannat pass on 
to the consU'mers. Already, the price 
of sugar has reached its saturation 
point. These khandsari mills, if at all 
they work. have to pass on to the cane 
growers. The khandsari mills are 
paying very good price to cane grow-
eroS. Rs, 145 to Rs. 160. If this levy is 
enforced, it will come down to Rs. 
115. Bv 'having this kind of levy, only 
the a~e growers will be affected. 

The cane growers are having their 
cane standing in their fields. The hon. 
Minister says that he will consider it 
at the time of the Finance Bill that 
is, after a month. By that time, the 
sugarcane that is standing in the fields 
will be dried out. It will neither go 
to sugar factorie!'l nor to khandsari 
mills. The khandsari mills are spread 
over the entire country. About 10 per 
cent of khandari mills are located in 
sugar factory zones. The sUg'ar fact-
ories are all working to full capacity. 
to the extent of 90 to 95 per cent. 
capacity. If the khandsari mills are 
closed. where will the cane go? All the 
cane will be dried out. Neither sugar 
nor khandsari will be produced. 
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Now, most of sugarcane which is 
going to khandsari mills is produced 
and irrigated by wells. The cane gro-
wers have already planted new cane. 
They have to irrigate old cane and 
also new cane from the same well. 
The electricty supply is not there. One 
of the crops will be completely ruined. 
About 113 of the cane is being sup-
plied to the khandsari mills. 

Such a clossal waste there will 
be. The Government is not going to get 
anything out of it. 

Moreover, the main argument of the 
Government is that recovery in Kha-
ndsari mills is less and that in sugar 
factories it is more. Suppooe all the 
cane is diverted which is an impos-
sibility to sugar factories. Then. the 
sugar factories will have to start 
crushing either in the month of Sep-
tember or continue after April-May. 
It means. the sugar recovery will go 
down. It will be le.::s than 'what the 
khandsari mills are giving. Sugarcane 
will also &'et reduced in weight by 
50 per cent on account of ·driage. 

In the interest of the nation. there-
fore, I request the hon. Minister to 
rnmediate]y pass orders to the conc-
erned authorities not to levy excise 
duty on ad valorem basis. It is a 
It is a cruel blow on the 
cane growers and also the 
poor workers. Every khandsari mill 
employs in each shift not less than 
50 to 60 pE'I"sons. There are three 
shifts. So, on the whole. every 1dlan-

• sari mill employs about 200 persons. 
The people are without work frrr the 
last one year. There may be some 
pOlitical repercussions a1so. I want to 
warn the hon. Minister about it. 

The whole House, from all sides 
has been demanding the withdrawal 
of excise duty on ad valorem basis. 
r do not know. in its wisdom. why 
the Government has not take n any 
action about it. The hon. Members. 
Mr. Sambhali. Mr. Salve. Mr. Sathe, 
Mr. N. N. Pandey, Mr. Genda in~  
Mr. Piloo Modi. Mr. Jagannathrao 
Joshi and many others who are an 
authority on cane growing have re-
presented to tf1e Minister several 
times. 

Units (CA) 

If he does not withdraw it, I would 
like to tell the Minister, he will have 
to pay for it very heavily. There will 
be political repercussions; there will 
be strikes, there will be hartals, and 
unnecessarily the kisans will have to 
become violent e~ause no kisan win 
tolerate his crop getting dry. That is 
why, in the name of two million 
workers and four lakhs of cane-gro-
wers, I appeal to the Minister to 
witihdrawl this levy immediately. If 
at all he wants some more money, let 
hi'm double the amount of the com-
pound levy; instead of Rs. 10 he can 
take Rs. 20. but he shOUld not ask for 
Rs. 50. I want that the Minister 
should announce the withdrawal of 
this levy immediately. 

ISHRI PRANAB KUMAR MUKHE-
R.JEE: Mr. Speaker, Sir, in the text 
of my statement itself r ~e mention-
ed that the Government is seized of 
this problem. It is not a fact that we 
are not aware of the problem. Mem-
bers of Parliament and various As-
sociations have made representa-
tions. We thad sent our officers to make 
an on-the-spot study. Thev have come 
back and submitted tha,ir report 
which is under the consideration of 
the Government. On the floor of this 
very House when various members 
raised this point. the Finance Mini-
ster has told them that the taxation 
propoa]s require a detailed examina-
tion and that, before passing the Fin-
ance Bill, if some relief can be ~ en 
Or if some adjustments are 1J0sstble, 
in what form it could be done, all 
these things would be considered in 
detail at that time. The wW101e qllMtion 
is whether the Government's policy is 
to clOse down. functioning of these 
units, and my answer is 'positively 
"no'. We are not g'Oing to close down 
the khandsari units. It would bl'" in-
correct to come to the conclusion that 
the incidence of the duty has increa-
sed to 500 per cent. The incedence of 
duty is 15 per cent basic plus 2.5 per 
cent additional. totalling 17.5 per cent; 
this was the duty before the Budget 
propoosls and it would be the same 
after the budget proposals. The whole 
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queston is what would be the modus 
operandi of collecting this levy, 
whether it would be compound sys-
tem or standard system. In the Bud-
get statement itself -it has been poin-
ted out that the last year's collection 
on khandsari so far as compound 
sytemWias Jdonc.eTned was of the 
order of Rs. 4 crores, and as a result 
of frle new system of realising the 
levy, Le., standard System, it would be 
in the order of Rs. 19.60 crores. The 
hon. Member has said that there is no 
purpose of rea1ising the, levy. This 
jj; not correct. 

In this connection I woud I like to 
aweal to the hon. members not to 
pass sweeping aspersions on the offi-
cers of the Excise Department. 

SHRI M. RAM GOP AL REDDY: r 
have said, lower rank. 

SHRI PRAN AB KUMAR MUK-
HERJEE: ., .. by saying that what-
ever would be the additional duty 
would go to the pocket of the excise 
officers. It would be an unfair com-
rnent. The performance of the Excise 
Department, during the last financial 
year, as we have indicated by figures, 
has been, if not excellent, fairly good. 
Therefore, it is not correct to cOst as-' 
persions on them. It is also a fact 
that, when the compound system was 
introduced, we had some administ-
rative difficulties; we had inadequate 
administrative machinery to r.ollect 
n. But now the ExciSe Department 
has spread its net widely. NOW' it is 
possible to look into the whole 
thing. In spite of al1 these, the Fin-
ance Minister has assured the hon. 
member.::;. On the floor of this House 
that we are looking' into this aspect, 
We shall consider the genuine dim·. 
eulties that these units are faCing and 
it would be possible fOr us to aITive 
at a dee,'sion as early as possible, 
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~ ~~ ~i  'ill' ~ i ''  ~  \iI'Tit 

SOME HON MEMBERS: Please· 
allow him a question, Sir. 

MR. SPEAKER: He was in hos-
pital and he has come. As an exce-
ptional question, I allow. 
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MR. SPEAKER: I am sorry not 
even hall a minute I can give. 

The Minister. 

SHRI pRANAB KUMAR MUKER-
.lEE: I appreciate the fears and con-
cern of the hon. ME!'ll1ber. 

As I have already mentioned, it is 
not the desire of the Government to 
close the chapter once for all. A. 
my senior colleague, the Finance 

Units (CA) 

Minister has assured the hon Mem-
bers on the floor of the Hou8e, We are 
very much concerned with it. It hu 
its implications. What would be the 
poSition of the augar-cane groweu, 
what would be the poaition of thf' 
small units--all these aspects will be 
looked into. But my predicament 
here i8: whether we can make a 
decision jWlt here and now and make 
an announcement here. It is jU8t not 
possible. Mr. Speaker, you yourself 
are aware and the hon. Members are 
also aware that whatever tax reliets 
are given as a result of the COnseDllU1I 
arrived at out of discussion, it i.!I 
usually done during the passage at the 
Finance Bill. 

The'refore, when the Finance 
Minister has assured the hon. Mem-
bers, all these aspects will be looked 
into. I am not saying that this is a 
closed chapter and nothing w1l1 be 
done. But it is not p<>S8ible for me to 
indicate what type of reliefs would 
be announced beCause a good deal ot 
exercise has to be made. Our officers 
have just returned from the areas. 
We have sent them to meet the culti-
vators and the factory-owners to 
assess the situation. Their report we 
are considering and we hope it would 
be possible for us to arrive at a decu.-
ion as early as possible. 

What I wanted to emphasize in re-
ply to the question raised 'by Mr. 
Reddy is that it is not a fact that tile 
collection which will be made as a re-
sult of the new mode of tax collection 
will be appropriated by the officers. It 
will go to the Exchequer and we are 
there to check it and the Members of 
Parliament are a160 there vigilant on 
that point. 
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SHRI PRANAB KUMAR MUKHER-
JEE: Mr. Speaker, Sir I agree with 
the hon. Member that khandsari 
industry has an important role to play 
in the economic life of our· country. 
~  can take care of a big quantum 

of the sUlar production. Tht' sugar 
mills cannot take care of all the 
sugarcanes. There are two aspects in 
this which have to be looked into. 
We have to take the khandsari indus-
tries as a whole. When hon. Members 
talk of the khandsari industries, per-
haps, they are ~,e in  in mind only 
those industries which are operated 
manually and not sulphitation units. 
Out of so many units only 2,034 
khandsari units are registered with 
the Central Excise Department. And" 
as many as 1,026 units are with the 
Bulphitation plants. There are a good 
many mini-sugar plants whose condi-
tions are quite different from other 
khandsari unts. When th.:! hon. 
Members are speaking. I presume 
what they haVe got in mind are the 
conditions of those khandsari mills 
which are nrot run with sulphitation 
plants. In vlE:-w of that, I have already 
mentioned that the whole problem 
will have to Ibe considered such as 
what would be the effect of the duty 
incidence as a result of the levy at 
the standard r.ate and how far 1t 
would affect the rate of production of 
sugar and what would be the produc-
tivity of the khandsari unite and the 
efl'ect on the employment opportun-
ties. We are aware of an these things 
and we are looking into them. I have 
never said that Government has 
closed its mind and it will not lookl 
into that. What I wanted to impress 
upon the hon. Member was this. It 
is not possihle now to indicate the 
type of relief, the mode of relief etc. 
that would be given to these khand-
sari units. We have yet to walt till 
the consideration stage is over. 

In this connection, I would like to 
point out one thing that whatever be 
the ntm1'ber of khandaarl units aome 
Hon. Members aaid that they are 5,000 
units while some otherll lIBid that they 
are '1,000 in number-I would Jike to 
lay that 0Il1y 2,034 are reJiatered 
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with the Excise Department and they 
are licensed units. Excepting these 
2,034 units, we wQ.n't bother about 
others who are not brought within the 
purview of this system. Secondly, it 
has Jl1SO to be kept in mind that the 
rate of duty was 17.5 per cent-I5 per 
Cent baSic duty and 2.5 per cent 
additional d,UJty. Putting these 
together, 17.5 per cent ia the advalo-
rem duty. The mode of collection of 
the duty is on the nU'lTllber and size of 
the centrifugal units of the'se khand-
sari units. Even the number and size 
of the centrifugal units of the khand-
sari units comes to one or two in a 
lower order. But, their production 
capacity may be more. As a result of 
this, there is no Iinkbetween the 
excisable quantum of the production 
and the actual production. As per tht: 
Agriculture Ministry, the total pro-
duction of khandsari sugar is in the 
order of 5 lakhs tonnes but the duty 
leviable quantity is of the order of 2 
lakhs tonnes of khandsari sugar. In 
order to do away with this anomaly, 
what we now propose is that instead 
of having the compounded levy sys-
tem, the standard levy syste'l1l should 
be introduced. I would like to reite-
rate that the whole issue will be 
looked into and we would like to see 
that the difficulties faced by the unit's 
are done away as sOon as possible. 
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SHRI P:RANAB KUMAR MUKHER-, 
JEE: Sir, neither I am misle.d by the 
bureaucrats nor I have any design to 
mis-lead the hon. M.embers. What I 
would like to emPhasise it that, we 
are exposed to these sorts of criticisme 
which are coming from the hon. 
Members of parliament. We disc\188 
with them the problell1&. The whole 
question is, when will be the decision 
be announced and- 'Qrh'at will be the 
decision. May submission is, at this 
moment, it is not ,possible for me to 
indicate, what will be the decision and. 
by what time it will .be announced 
because just now we have completed 
the examination and this wiH be con-
sidered in detail. Hon. Members has 
raised various issues and I have al-
ready men tic ned that Khandsari can 
take care of a percentage of the total 
sugar cane production in the country. 
Vacuum pan sugar mills Can take care 
of a percentage of the total produc-
tionand the conventional way ot 
having gur can take care of a certain 
quantum of production. It wi1l be our 
effort to see that there is no diBtor .. 
tion in any particular sector which 
can disturb the,interests ot the cane-
growers and the general economy. 
But, perhaps, it would not be correct 
to say that Government did not try 
to ina-ease the compounded levy. Sir, 
if the hon. Members ta"kes the t.-ouble 
of turning the pagesof last year's 
proceedings, he would find that many 
hon. Members spoke with the same 
force when there was a proposal to 
increase the compounded levy. It was 
found by experience that in spite ot 
the compounded levy the total quan~ .• 
tum of duty which wall available o '~ 

'! .. ~ ,;: 
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the current financial year was in the 
order of Rs. 4 crores. As a result of 
this new system, it was found that the 
duty would be of the order of Rs. 19.60 
crores. There too, per haps, in his 
quiet moments, he would think over 
and make a distinction between the 
sulphitation units and the other types 
of Khandsari units. I feel that the 
units which do not have sulphitation 
plants should not be treated at par 
with the units which have sulphita-
tion ,plants. All these details are to be 
looked into and then it will be possi-
ble for us to make an announcement 
of the Governlllent's decision as early 
as possible. 

DR. KAlLAS (Bombay South): Sir, 
I am satisfied with the statement of 
the Minister. He made the statement 
with these words which I am quoting 
out of his statement. I do not think 
that these words will be implemented 
as usual. but will remain on paper. I 
quote: 

''Keeping in vIew the concern 
expressed by the Mem,bers I am 
getting the matter examined in res-
pect of khandsari sugar on a top 
~ a i  blasis. The difficulties 
brought to notice by the Members 
will be kept in view while taking a 
decision in the matter." 

1 totally and fully agree al00 with the 
statement and the remarks made by 
the hon. Member Shri Vijay Pal 
Singh but the reply given by the 

"Minister is totally unsatisfactory and 
'Ununderstandable when he says that 
he is not falling into the trap of the 
bureaucrats and further that he will 
not believe their statements as well 
as the statement made my friend Shri 
Vijaypal Singh who spoke earlier. 

12.55 hrs. 

(Mr. Deputy _Speaker in the Chair). 

This is equating a Member of Parlia-
ment with a bureaucrat. I am not 
prepared to swallow it. The Mini!rter 
says in the statement; I quote: 

"According to information gathe-
red by them. a number of khand-
sari units in U.P. closed down even 
prior to the budgetary changes 
announced on 28-2-75 following 
certain disputes ariSing out of the 
U.P. Khandsari Sugar (Levy 
Order, 1975." 

It may be that one or two units 
closed down due to the U.P. levy 
order but to say after believing the 
bureaucrats that ~ have not closed 
down due to the budget proposals is 
ununderstandable and proves that the 
Minister is in the trap of officers. Let 
him send another team and find out 
facts. Then only he is supposed to be 
believing in what the members of 
Parliament say. Now I ask the ques-
tions. ' . ~  Ii 

( 1) Has the Minister Or his officers 
examined the memorandum SU'.lmitted 
by the Maharashtra Khandsari Manu-
facturers Association which explains 
that under the earlier system they 
were being charged Rs. 7 per quintal 
as levy which has now been increased 
to Rs. 49? I may inform the House 
that last year Mr. Chavan put a levy 
of 50 per cent on permanent magnets. 
I took up the matter with the Finance 
Minister and discussed it with the 
officers. The credit goes to Mr. Subra-
maniam the present Finance Minister 
that he saw the reasoning of my argu-
ments last year and reduced the levy 
on magnets from 50 to 25 per cent. 
So, the Minister is working with an 
open mind and takes care of what we 
say. Hence I feel the Minister is going 
to reconsider this issue of khandsari 
also but delay is dangerous and so 
the decision shOUld be quick. 

The other plea that khandsari units 
cannot recover sugar from sugarcane 
is misleading and ununderstandable. 
The sugar mills today are crushing 
only 35 per cent of the total crop. 10 
~  cent is reserved for seeding and 
onl,y 7 per cent is crushed by khand-
sari units. The balance 48 per cent is 
being crushed by gur units. Now I 
am told. the Government is thinking 
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of manufacturing sugar out of gur. 
which is a costlier proceu. I would no 
go into this problem now due to lack 
of time. The budgetproposa18 will 
bring an extra :Rs. 2.5 lakhs from 
khandsari units. Every khandsari 
Unit is prepared to pay :more as they 
wish to contribute honestly. Instead of 
levy of Rs. 7 charged per quintal 
last year, if it is increased to Rs. 21 
or even 28 per quintal it is uli right, 
but to raise it to Rs. 49 is ununder-
standable and ,beyond the burden of 
khandsari units. Hence the Minister 
may consider my suggestion. 

(2) Does the Government know the 
number of khandsari units in the 
country, especially in U. P., Bihar, 
Maharashtra and M.P.? 

(3) Does the Government know the 
number of minisugar Plant-s? There is 
difference between mini sugar plants 
which use machines and more electri-
city and khandsari units which use 
very little of electricity but work 
more of manual labour. 

(4) Then is it not a fact that even 
before the Finance Bill is passed, the 
inspectors have started harassing the 
khandsari units? Let the Finance 
Minister send a senior officer to find 
out this fact. 

(5) Is it not a fact that last 
production of khandsari was 5 
tonnes but the levy carne frem 
out of 2 lakh tonnes? Why and 
this happened? 

year 
lakh 
only 
how 

We care more for rural industries 
and this is the time when we are try-
ing to wipe out rural unemployment. 
But here now the Minister is trying 
to create rural unemployment because 
I am told 12 lakh labour, i.e. 60 lnkhs 
people if we take five in a family, are 
on the roads and unemployed. In 
Bareilly there are 3 units working 
under the standard system and 60 
units working on the compounded 
levy system. How much money has 
the Government received out of them 
to prove which system is better? 
Definitely corruption is the root cause 
which should play on the mInd of 

the Minister, and so let him go into 
the details. I repeat that is it not a 
fact that the compounded system hal 
earned mOre money for the Govern-
ment as it does not allow corruption. 
I am sure the Minister will reply to 
all my questions. 

13 hrs. 

SHRI PRANAB KUMAR MU-
KHERJEE: At the outset, I would like 
to correct" the wrong impression in 
his mind. I never equated an han. 
Member of Parliament with a bureau-
crat. I would never venture to do 
it. What I said was-the record will 
bear me out-I am neither misled by 
the bureaucrats nor am I misleading 
the hon. Member. 

About the number of khandsari 
units closed, in reply to a question 
by Shri S. N. Mishra and Shri Nim-
balkar in this House the Agriculture 
Minister replied on 10th March that 
652 khandsari units had closed, but 
231 of them have already started 
crushing again in UP. We have re-
ceived several representations from 
various associations including the 
Maharashtra Association. We are 
examining them. It is not that Gov-
ernment have taken a final decision. 
Had it been so, the Finance Minister 
while replying to the debate would 
have said that it is a closed issue. The 
hon. Member asked whether it is only 
a paper assurance or it will be im-
plemented. I can assure him, it is 
not a paper assurance and we will 
implement it. 

AN HON. MEMBER: 
time will you take? 

How much 

SHRI PRANAB KUMAR MU-
KHERJEE: We will expe.dite It. It 
is not possible to indicate here Bnd 
now the time limit. 

The number of units working with 
sulphitation plants is 1026. The 
number of the other type of units is 
1008. At present we have 2034 unita 
registered with the Central E:a:cille 
Department. 
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I do not think the hon. Member 
made any other points. Again, I can 
reassure the hon. Members that we 
shall look into it and we shall try to 
see how the difftculties faced by the 
units could be done away with as 
SOOn as pOSsible. 

SHRI S. M. BANERJEE (Kanpur): 
Mr. Deputy-Speaker, Sir, it is a fact 
that this is the gravest injustice done 
to small-scale units in U.P. You are 
aware that out of 6000 khandsari units 
in U.P., there are only 2000 units else.-
where in the country. It is a fact that 
in some of the districts like Muzaffar-
nagar, Moradabad, etc .. practically 80 
per cent of the units are closed. I 
do not know if the particular team 
which was sent, under whose Chair-
manship I do not know, submitted a 
report that sorne of the units are 
closed, not on account of this parti.-
cular levy but because of some litiga-
tion going on over some other issue. 
This is a sad commentary on our in-
vestigation and it has added insult to 
injury. 

It is really surpnsmg that without 
Bny consideration how the khandsari 
units have been affected so very 
badly because Of this levy, the Gov ... 
ernment had increased the compound 
duty which was doubled in May, 1974. 
When they wanted to increase the 
compound levy, the Members object-
ed to it. But it was doubled in May, 
1974. Now, when they were fighting 
against the compound levy. the other 
thing has been introduced. It is just 
like when a man has gone to a person 
for begging a dog is let after him and 
he does not want anything except 
that the dog should be taken away. 
So, this is something surprising. 

I would like to read out some 
figures about the closure of units. Ac-
cording to the information received 
from the Assistant Cane Commis.. 
sioner-he is also an official, I do not 
know whether he is honest or dis-
honest in U.P., out of 864 units, 

694 units are closed Oown SlDCe 2&-2.-
75.. Now, in the present Budget, the 
compopnd levy has been replaced by 
tb4t standard excise duty and as a re-
sult the Government will charge ellO-
cise duty of 17 t per cent on the 
fixed tarift' rate of Rs. 280 per quintal 
for sulpher and Rs. 240 per quintal 
for non-sulphur units which works 
out to Rs. 49 per quintal and Rs. 40 
per quintal respectively when former ... 
ly it was only Rs. 2360 on 175 bags, 
that is, about 13 per quintal to Rs. 49 
per quintal 

iMR. DEPIUTY-SPEAKER: Please 
put your question. 

SHRI S. M. BANERJEE: Why 
should I become the casualty? This 
is the factual information I am giving. 

MR. DEPUTY-SPEAKER: Now. 
put your question. 

SHRI S. M. BANERJEE: It is a 
serious matter. 

MR. DEPUTY-SPEAKER: It is a 
serious matter. But ~ have a huge 
back-log of business. 

SHRI S. M. BANERJEE.: There are 
two small...scale industries. One is 
powerloom and the other is this one. 
These have been attacked by the 
Finance Minister as a result of 
which they are suffering. Shri C. 
Subramaniam has made a statement 
that he will consider the matter most 
sympathetically. The hon. Minister, 
Shri Pranab Kumar Mukherjee, for 
whom I have great regards has also 
promised in reply to various ques.-
tions that he would consider it sym.-
pathetically. In that case, what is 
wrong if we keep this decision on the 
new system in abeyance till the Fi... 
Rance Minister has recosidered it? 
Government is not going to lose any-
thing. Heavens will not fall down 
if it is not implemented from 28th 
February right frOY1'1 the day the 
Budget was announced. My simple 
request on behalf of the khandsari 
unit-owners, the cane-growers and 
lakhs of people who are earning by 
working there is this. Let the ~en  
system continue, i.e., the compound 
levy. 
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Secondly. I find from the memo-
randum that Gandhiji used to take 
~nl  khandsari and not sugar. So, 
whatever Gandhiji used, whether 
salt or khandsari, is taxed by the Gov-
~ n en , I can see the difference bet-
"'Ween a sUiar factory and khandsari 
unit. There is a vast difference. Even 
a blind man will be able to see the 
difference between sugar and khand.-
=mri; even a man with spectacles can 
~ee the whiteness of the sugar and the 
'brown khansari. But, unfortunately, 
both the Ministers in the Ministry of 
Finance, who use spectacles, not 
coloured ,glasses but white, can not 
see the difference. Let them see the 
difference. I appeal to the hon. Minis-

-ter to stay collection according to 
the new system which has replaced 
"the compound system till a final deci.-
:sion is taken in the matter. 

If they do not do that, then there 
will be strike and so on. I want a 
categorical answer from the Minister 

"'Whether they are going to stay imple-
nlentation of the new sy&tem. 

SHRI PRANAB KUMAR MUKHE-
...JEE: Regarding the question Of the 
hon. Member, I have already explain-
oed in reply to other questions, that, 
·-as soon as the new proposal comes, it 
becomes effective from the next day. 
Therefore, when the compound levy 
'liystem was l-eplaced Iby the standard 
:system, it came into operation from 
1st March. Perhaps it will meet the 
-question of Dr. Kailas also. He raised 
the issue why, before the passage of 
the Finance Bill, the officers were 
.oing and charging taxes at the new 
rate. It is for this reason that, when 
the excise duty was announced on 
-the floor of the House on the 28th 
February, from 1st March it came in-
~o operation. This is the fundamental 
,prinCiple of the Budget .... 

MR. DEPUTY -SPEAKER: It is the 
practice. Soon after the Finance Bill 
is introduced, it becomes effective. 

SHRI S. M. BANERJEE: In this 
-particular case, when the entire 
:blatter is being reconsidered, can 

they not consider holding it over for 
one month? 

SHRI PRAN AB KUMAR U ~ 
ERJEE: I am coming to that. On this 
point whether we could go back to 
the old system so far as khandsari 
units are concerned, I have already 
said that we are looking into the 
~ e  and we shall arrive at a deci-

sion as early as possible. But it is 
jUst not possible for me Ito indicate 
by which date it would be possible. 
The suggestion of the hon. Member, 
wh'ether we could stay it for the time 
being, will also be looked into, what 
would be the repercussions and im-
plications, we shall have to look into 
in certain details. 

Regarding the other .points, I have 
already replied that the reason for a 
number of factories in U.P. being 
closed down is not merely because of 
the direct impact of excise duty. 
Certain factories haVe been closed as 
a result of the new levies put by the 
UP Government as purchase tax and 
certain other taxes. But some of the 
factories have already been opened 
as indicated by my colleague 
Mr. Shinde, the other day on the 
floor of the HOWIe. 

SHRI VASANT SATHE (Akola): 
Both the UP Government and the 
Central Government are jOintly res-
ponsible for the closure? 

SHRI PRANAB KUMAR MUKHER-
JEE: Partly it may be true. I do not 
deny it. I have mentioned in my 
main statement that as a result of 
the new levy some factories might 
have been closed. But what, hal 
been the actual number, etC. and all 
that detailed information il not with 
me and I have already given the 
HOWIe in my statement whatever in-
formation I have. 

SHRI VASANT SA THE: As per our 
policy of taking over the closed mills, 
will you take over the closed khand-
sari mills also? 
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' ~' , 
MR. U ~  No, 

please. That is not regular. The 
Minister need not reply to the ques-
tions of those who have not been 
called. 

SHRI PRAN AB KUMAR MUKHER-
JEE: I have already explained the 
position and I have nothing more to 
add. 

13.17 hrs. 

LEAVE OF ABSENCE FROM THE 
SITTINGS OF THE HOUSE 

MR. DEPUTY-SPEAKER: The 
Committee on Absence of Members 
from the sittings of the House in 
their Nineteenth Report have recom-
mended that leave of absene>e be 
granted to the following Members for 
the periods indicated against each in 
the Report:-

'(1) Shri C. H. Mohamed Koya-
15th November to 20th December, 
1974 (Twelfth Session). 

(2) Shri Shashi Bhushan-24th 
February to 12th March, 1975 
(Thirteenth Session). 

(3) Dr. G. S. Melkote-17th Feb-
ruary to 10th March, 1975 (Thir-
teenth Session). 

(4) Shri R. R. Singh Deo--17th 
February to 20th March, ·1975 
(Thirteenth Session). 

(5) Sh:ri Rasiklal 
February to 18th 
(Thirteenth Session). 

Parikh-1 Tth 
March, 1975 

(6) Shri Yamuna Prasad Man-
daI-18th February to 4th March, 
197!'i (Thirteenth Session). 

Now, I have to take the pleasure of 
the House on the recommendations 
of the Committeeon Absence of Mem-
bers contained in their Nineteenth Re-
port. 'nley have recommended that 

; J.4. 
leave of absence be granted to six 
members for the period indicated in 
the report. Do I have your pleasure! 

SHRI S. M. BANERJEE (Kan-
pur): I have 5een the list, but I do not. 
find the name of Shri Tul Mohan 
Ram. Neither is he physically present 
nOr leave of absence is recommended 
here. so I would like to know 
whether the House would grant him 
extra ordinary leave ... (Interruptions)_ 

~  ~~ 'q;({ ~~ ~  cf 
~~ q"{ ~ lIT ~  ~ ~ ;tT ~  

~, ~ lIT '*in'T ' ' ~' l ~ ~ l  \jfft:J; ? 
MR. DEPUTY -SPEAKER: Is it the 

pleasure of the House that leave be 
granted as recommended by the Com-
mittee? 

SOME HON. MEMBERS: Yes. 

MR. DEPUTY-SPEAKER: The 

Mem bers will be informed accord ingly. 

13.21 hrs. 

PUBLIC ACCOUNTS COMMITTEE' 

HUNDRED AND THIRTY-EIGHTH ~ 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbeur): I present the 
Hundred and Thirty-eighth Report at 
the Public Accoun,ts. Committee on 
Action Taken by Government on the: 
recommendations contained in the 
Hundred and Twenty-fOUrth Report 
relating to the Ministry of Health 
and Family Planning (Department of 
Health). 

SHRI S .. M. BANERJEE (Kanpur):-
I wish to make a submission on the 
PAC report which he has laid and: 
which he is laying everyday ... 

SHRI JYOTIRMOY BOSU: Is he 
suggesting that I have starteci 
forgery? 


